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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

THURSDAY, THE SIXTH DAY OF AUGUST
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT APPEAL NO: 794 OF 2026

Writ Appeal under clause '15 of the Letters Patent preferred against the order

dated 1211112025 in W.P.No.27469 of 2025 on the file of the High Court.

Between:

Vision Distribution Private Limited, Regd. Office at H-47, Bali Nagar, near
Ramesh Nagar Metro Station, New Delhi 1100'15 Represented by its
Authorised Representative, Mr Jasthi Sai Mohan Chowdhary

...APPELLANT / PETITIONER
AND

1. The State of Telangana, Rep. by its Principal Secretary, School Education
Department, Government of Telangana, Saifabad, Khairtabad, Hyderabad -

500004

2. The Commissioner and State Project Director, School Education Department,
Government of Telangana, B-block 2, Telephone Bhavan Road, Saifabad,
Khairtabad, Hyderabad - 500004

3. The [Vlanaging Director, Telangana State Technology Services Ltd., HACA
Bhavan, 2nd Floor, Opp. To Public Gardens, 5-10-103/40/206, Nampally,
Hyderabad 500004

...RESPONDENTS

l.A. NO: 2OF 2026

Petition under Section 15'1 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High Court may be pleased to release the

due amount as admitted and recorded in the impugned Order dated 1211112025



passed by the learned single Judge in w.p No 27 469 of 2025 within a period of one

week, pending disposai of the writ appeal.

Counsel for the Appellant: SRt DAMA SESHADRT NAIDU, Sr. COUNSEL, REp.
SRI D.SIVA SANKAR ACHARYA

Counsel for the Respondent Nos.1 & 2: SRI T.VENKAT RAJU,
GP FOR EDUCATION

The Court delivered the following: JUDGMENT
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contract specifically the 'Pa).rnent Schedule' at clause 1l which reads as

under

"l l. PAYMENT SCHfDULE

Pa),ments shall be made to the primary brdder if in case of consortium ot sole bidder
as per the following schedule:

Note:

TSTS Shall Process the palment aganst the submission bills for minimum
100 schools.

11.1 Payment Authority

The TSTS will make the paymenr as per payment terms and conditlons.

l. The Departmenr shall verif, the bidder,s statement and certify rhe amount to be
paid to the bidder after certi! the software and hardware equipments. The

- Value o[work completed shall be decided by the Department.2. The Department may erclude cny item cinified ln a pre!,tous certificate or
reduce the proportion of cny item preriously cenified in any certificate in the
Iight of later informanon

3. The payments as admissible shall be made after deducting the tunher security
deposit, tax deduction at source (TDS), sales tax, roya"lty and other taxes
applicable at prevailing rate at the time of payments_

4. Payments to the bidder shall be made firough cheques/online.,,

5. A mere perusal of the payrnent schedule shows that the payment is in

staggered manner, 90%o of the contract value is to be paid on delivery and

successful installation of equipment at site and after verification of such

Payment Schedule

S.No Milestone D€scription % Pa),rn€nt

Delivery and successful
installation of equipmenr at sire and
after verification of such items by
authorized agency,/School Education

On

Tela

90% ofcontEct value

On Acceptance Test Rernaining l0% of the
will be paid afte.
submission of
performance certifi cate
issued by the dept./AT
conducted by TSTS.
Two Sets of reports to
be subrnfied. One set to
Bitls division and one
set to AT division

Incase srte nor ready 75% of the Conrmct
value lor that
site/location
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itetris h1 r'r1h()'i;re r1 llqcttcv School Education Department, Telangana,

rcnrrining lit lu i: lo be paid altel submission of performance ceftificate

issuecl b1 the dcparlment ' AT conclucted by TSTS. In case the site is not

reac11. 759'n oF the contract value for the said site,'location is to be paid The

pa)rnent autholit\ is under an obligation to verify the bidder's statement

anci certit_r'rhe arllount to be paid to the bidder after certifying the softu'are

ancl hardrr arc .qurplncnts The r.alue of r'' ork shall be decided by the

clepartment. 
-fhc clepartrrent rnay erclude any item certified in a previous

certillcate Or. ietluce the propofiion of any item previotLsly certified in any

cefiificate in the lrght of the later intbrmation. Paunents shall be admissible

after decluciirrg [hc flulher securiil. deposit. Tar Deduction at source. sales

tax. 1'o)'alt) antl ,-rtlter tares applicable at the prer aiiing rates The aforesaid

palrnent schetlule clearll shou's that the entire amount on successful

instaliation of the etluiprrent at site is not palable in one go' The pleadings

on recorcl ilo not elarifl.on rh. part of the appellant th3 (lates oldelivery and

successful instlllatiort ol the eqtripment at site and the claims made

thereupon and also the specific period for r'r'hich the sum dtte remained

unpaid. On th!' I)a( ol the responclents. the instructions only refer to the

baiance clairu ,rl lls.i.1.71.12.807,- payable to the appellant. The claim of

intcrest is 1i6t l'211'11 as per the contractual terms but the date on rvhich any

sura becarre dLre and has not been paid in torms of the payment schedule

arc quesrio..; or'1act i"hich cannot lre determinecr in writ lLrrisdiction ancr at
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this appellate stage. The claim of interest over the sums unpaid beyond the

permissible date are issues which could be raised in a proceeding where

questions of fact can be determined on the basis of pleadings and evidence

adduced by the parties. The agreement provides for arbitration clause 5.15.

Leamed counsel for the appellant has relied upon the decision of the Apex

Court in the case of Surya Constructions v. State of Uttar Pradesh and

othersr. The operative part of the same is extracted hereunder:

"lt is clear, therefore, fiom the aforesaid order dated 22-03.2014 that there is

no dispute as to the amount that has to be paid to the appellant. Despite this, when the

appellant knocked at the doors of the High Court in a writ petition being writ Crvil
No. 2521612014, the impugned judgrnent dated 02.05.2014 dismissed the \riit pehtion
stating that disputed questions of fact arise and that the amount due arises out of a

contmct. We are afraid the High Court was wholly incorect inasmuch as there was

no disputed question of fact. On the contrary, the amount payable to the appellanr is

wholly undisputed. Equally, it is well senled that where the State behaves arbitrarily,
even in the realm ofcontract, the High Court could interfere under Article 226 of the
Constitution oflndia IABL Intemational Ltd and Another v. Export Credit Guarantee
Corporation oflndia Ltd. and Others ((2004) 3 SCC 553)1.

This being the case and the work having been completed long back in 2009.
we direct the Uttar Pradesh Jal Nigam to make the necessary payment within a period
of fbur weeks fiom today- Given the long period of delay, inte.est at the rate of 6 per

cent per annum may also be awarded."

1 In the instant case, as observed hereinabove, there is no pleading or

determination on facts as to the dates from which the sum became due and

remain unpaid over which the claim of interest could be granted. As such,

we are of the view that though the leamed writ Court has directed pa),rnent

of amounts admitted as per the written instructions furnished by the

Director of School Education & State Project Director, Samagra Shiksha,

Telangana, Hyderabad, since there are no avennents or findings on the issue

of interest accruable from the dates on which the sums due to the appellant

' lzorey ro scc ze+
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becrrnre niiral:.ie . :i ,r i:,n[i fioI be proper lor this Court in erercise of

appellatl.1:risrl,lior ,o rencler any iinding for.granting interest as prayed

for. Horvever. it cloes not preclude the appellant from raising the claim of

interest in an appropnate proceeding such as arbitration as per clause 5.15

of the agreement entered betrveen the parties.

Theiefore. u.e do not find any reason to interfere in the order un,ler

appeal. Accorcirngly. the instant writ Appeal is dismissed. There shall be no

order as to costs

Vliscellaneous applications. if any pencling. shall stand closed

SD/. N.SRIHARI
DEPUTY RE GISTRAR
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HIGH COURT

DATED: 0610812026

JUDGMENT

WA.No.794 ot 2026

DISMISSING THE WRIT APPEAL,

WITHOUT COSTS
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